
impact of Tax Raalisation Maasures

875. SHRI S. KRISHNA KUMAR: Will 
tha Ministar of FINANCE be pleased to state:

(a) whether the measures undertaken 
last year to realise the tax arrears and in
crease the tax revenue have produced the 
desired result; and

(b) if so. the details thereof?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (b). The 
revenue realisation from Customs and 
Central,Excise duties during April, 1989 — 
February, 1990 has gone up by 15.42% 
(Provisional) and that of Direct Taxes have 
gone up by 13,92% (Provisional) as com
pared to the same period in the last year.

During January, 1989 to December,
1989 Central Excise Arrears amounted to 
Rs. 292 crores approximately were liqui> 
dated. The arrears of Income-tax upto the 
end of January. 1990 have also been re
duced by 1898.38 crores as against Rs. 
1258.27 crores reduced in the correspond
ing period of last financial year.

Sales Tax on Bulk Drugs

876. SHRI KHEMCHANDBHAI SOM- 
ABHAI CHAVDA: Will the Minister of FI
NANCE be pleased to state:

(a) whether Chavda Committee has 
recommended that the Central Sales Tax 
and Salas Tax on bulk drugs should be 
abolished;

THE MINISTER OF FINANCE(PROF. 
MADHU DANDAVATE): (a) to (c). Tha 
Chavda Committee was constituted on 
2.1.1978 as sub-committee of the Consulta
tive Committee attached to the then Ministry 
of Petroleum, Chemicals and Fertilizers. The 
Committee had. inter alia, recommended 
that sale of canalised bulk drugs should be 
exempted from Central Sales tax and all 
State Governments shouki be requested to 
exempt all such sales from the State sales 
tax. These recommendations were informal 
and advisory in nature. The Ministry of Fi
nance (Department of Revenue) does not 
appear to have received the recommenda
tions of the Chavda Committee pertaining to 
sales tax matters. Hence, the question of 
taking up of the matter with the State Govts, 
does not arise.

2. The levy of tax on sale or purchase 
taking place inside a State is a State 
subject of taxation under the Constitu
tion. The administration of the Central 
Sales Tax Act under which Central Sales 
Tax is levied on inter-State sales Is also 
vested by law in the State Governments. 
In view of the above legal position the 
State Governments abne have the 
powers to grant exemption/concession 
in respect of both these taxes and the 
Central Government has no powers in 
this regard.

Representation of Financial Institutions 
on Board of Directors of a Company

877. DR. Y.S. R/UA SEKHAR REDDY: 
Will the Minister of FINANCE be pleased to 
state:

(b) whether the then Finance Minister 
had written to the State Chief Ministers to 
abolish both the taxes on bulk drugs; and

(c) if so. the response of the Chief Min
isters in this regard?

(a) whether Government have laid down 
guidelines regarding representation of fi
nancial institutbns on the Board of Directors 
of a company when shareholding of the 
financiar institutions is more than tan per 
cent; and
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(b) if so, thd details thereof?

THE MINISTER OF FINANCE(PROF. 
II4ADHU DANOAVATE): (a) and (b). The 
financial institutions appoint their nominees 
on ail MRTP companies as per the existing 
guidelines in this behalf. As regards non> 
MRTP Companies, nominees are appointed 
inter-atia where institutional shareholdings 
is 26% or more and where institutional stake 
by way of term loan/investment exceeds Rs. 
5.00 crores.

Limit on Borrowings

878. SHRIR. PRABHU: Will the Minis
ter of FINANCE be pleased to state;

(a) the total internal debt owned by 
Union Government;

(b) whether the Government proposes 
to have moratorium on internal or external 
bonrowlngs; and

(c) the remedial steps being contem
plated to limit such" borrowing?

THE MINISTER OF FINANCE(PROF. 
MADHU DANDAVATE): (a) According tothe 
provisbnai actuals for 1988-89. the total 
internal debt of the Central Government 
outstanding cl the end of 31st March, 1989 
amounted to Rs. 203726 crores.

(b) and (c). No, Sir. The borrowings are 
utilised for mWting developmental expendi
ture. Government is nevertheless taking 
stepe to bring about improvements in reve
nue receipts and to eliminate inessential and 
k>wpriority expenditure to minimise depend* 
enoe on borrowings for financing devek>p- 
mental expenditure.

Tranelir of SItares from NRIs fund to 
fund Croaled lor Indians

870. SHRi R. PRABHU: WiH the Minis
ter of FINANCE be pleased to stale:

( a) whether'One of the financial institu
tions has recently switched a laige amount 
of shares by ix>ok transfer from one fund 
relating to NRIs to another fund created for
Indians;

(b) if so, the details of the amount of 
shares transferred and the tosses incurred 
by the fund meant for reskient Indians as a 
result thereof; and

(c)the justification of protecting the NRIs 
at the expense of resident Indians?

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) and (c). The
information is being collected.

Self Sufficiency in Pig Iron

880. SHRI YASHWANTRAOPATIL: Will 
the Minister of STEEL AND MINES be 
pleased to state:

(a) the gap between the production and 
demand of pig iron during 1989-90and 1990- 
91 (estimated);

(b) the imports of pig iron in 1989-90 and 
proposed for 1990-91 and the foreign ex
change expenditure involved therein; and

(c) the measures taken or proposed to 
be taken for doing away with the import of 
the pig Iron?

THE MINISTER OF STEEL ANDMINES 
AND MINISTER OF LAW AND 
JUSTICE(SHRI Dl'NESH GOSWAMI): (a) 
The gap between the production and de
mand of pig iron during 1989*904ind 1990- 
91 is currently estimated at atx>ut 3.8 lakh 
tonnes and 5 lakh tonnes reapectively.

(b)Minerals& MateriaisTrade Corpora
tion,-the canalising agency for pig lion, con
tracted for the .import of about 3 lakh tonnes 
of fqundry grade pig iron in 1989-90 valued




